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IN THE INCOME TAX APPELLATE TRIBUNAL
DELHI BENCH “SMC”, DELHI
BEFORE SHRI VIKAS AWASTHY, JUDICIAL MEMBER

arere.3590/fqeedl/2024 (.3, 2021-22)
ITA No.3590/DEL/2024 (A.Y.2021-22)

Income Tax Officer,
R. No. 413 A, 4" Floor, CR Building,

IP Estate, New Delhi 110002 .. ﬂdlﬂls’ﬁ/Appellant

JqTH Vs.

Two Axix Fintech P. Ltd.,
C-14, C.C Colony, Opp. Ratna Pratap Bagh,

Delhi 110007
PAN No. AABCF-2186-Q. .. gfdaTei/Respondent
Hﬁﬁzﬁm/ Appellant by . Shri Rajesh Tiwari, Sr. DR
UfIdTGIgRT/ Respondent by : None
qaTs #f a3/ Date of hearing : 12/12/2024
oo T faf2/ Date of pronouncement: : 12/12/2024

ST9T/ORDER

PER VIKAS AWASTHY, JM:

This appeal by the assessee is directed against an ex-parte order of
Commissioner of Income Tax (Appeals)/Additional/Joint Commissioner of Income
Tax (Appeals)-2, Nagpur (hereinafter referred to as 'the CIT(A)') dated 10.06.2024,

for assessment year 2021-22.

2. A perusal of the grounds of appeal show that the tax effect involved in this
appeal is merely Rs.1,08,000/- i.e. far less than the tax effect for filing of appeal by
the Department before the Tribunal. The CBDT vide Circular no. 09/2024 dated



ITA No. 3590/DEL/2024 (AY 2021-22)

17.09.2024 has increased the tax effect for filing of appeal before the Tribunal to
Rs.60 lakhs. The Id. DR has not been able to show that the issue raised in appeal
falls under any of the exceptions specified in para 3.1 of Circular No. 5/2024 dated
15.03.2024.

3. Hence, appeal of the Revenue is dismissed on account of low tax effect.

Order pronounced in the open court on Thursday the 12 day of December,

2024.

Sd/-
(VIKAS AWASTHY)
=113 T=&7/JUDICIAL MEMBER
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